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?—Wz Heard Mr.P,K.Mphapatra, learmed
ceunsel fer the Applicant,This applicatien
' / @707 has seen filed oy the Applicant seing
7 aggrieved sy the inactien &f the Resgondents
yL M in net inferming him seeut the decisien
b,* 0%+ o$ with regard te his fequest fer transferring

tzzs
.%’—‘ him eut te s,E. Railway in terms ef letter

[ o 244 ®f the Respondents Ne.PF/H-5/NZR/ECR/1 dated
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he has net meesn teld aseut the &fate of'
hic applicatien fer transferring him eut
ef the zene, the Respendents iixe Sre
transferring him eut frem Titilagarh te Redha-
khel vide their letter at Annexure-2 dated
22.1.2083,He has further stated that altheueh
the Respendents have since medified _the erder
of transfer in respect of twe ether efficers,
whe were transferred eut of &3} existing
pesitien vide the same erder of transfer
at Annexure-2,,they have taken ne actien
en his representatien dt.4,2.2083 seeking
cancellatien ef his transfer erder in view
ef the fact that he was awalting a
faveurasle decisien with reeard te his
applicatien fer transfer frem ene zene te .
ether.lie has alse susmitted that he haé
sent peminder te his earlier representatien
en 14,3.2003 and again en 28,4,2003
sut witheut any effect.BeiBmg aggrieved,
he has appreached this Trisunal seeking
redréssal ef his erievances.

Wwe have heard MIL.R,C.Rath,learned
ceunsel fer the Rallways.8n eur gquery
he has suemnitted that the Respendents
have censidered the applicatiens ef
the efficers seeking tramsfen:gl' frem
ene zone te anether sut he wesld reguire
time te seek instructien frem his client with
resard te the fate of the applicatien ef the
applicant in this case.Inview of the aveve £a
facte of this case,we heresy direct the
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Ressidents te dispese of the representatien
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susmitted oy the applicant en different
dates, referred te assve, cevering the

fellewing twe aspects of his erievance;

@) Dispese of his applicatien
seeking transfer frem gast Ce.

Reilway te SE Rallway:

AND
®) Regarding his applicatien fer
retentien at Titilagarh till
dispesal ef his egtien fer
transfer te SE Railway,
His representatien sheuld me dispesed of within
a peried of 60 days frem the date ef Lecel pt
ef a cepy of this erder and until then the
Applicant shall net ®e shifted eut ef his
present place of pesting,
with the aseve evservatens and
dircectiens, this @A is disyesed of at the
admissien stase,
Send cepkes of this erder alengwith
Cepies of the @riginal Applicatien te the
Respaddents. Free ceples of this erder se ¢iven

te leirned ceunsel fer wmeth sides.
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